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CENTRAL ACMINISTRATIVE TRIBUNAL
ALLAHABRD: BENCH
Original Applicatien Nes 1091 af 1592

Mehed. Ayub sssee Potitisner
Varsus

Unign of Irdia and Ors sanes Retpendants

CORAM:

HON'BLE MR, JUSTICE R,K. YARMA, V.C,.
( By Hene Mr. Justice R.K. Varma, VY.C. )

By this petitien filed Under 3ectien 19 af the
Administrative Tribunals Act 1985, the petitisner has
claimed appeintment en cempassienate greund en the pest
of Louer Divisien Clerk. The petitiener's father late
Shri Sharifullah was yorking as Superviser B/3 Gr. 1 under
the respandent ne.2, es a civilian empleyes. He died in
harness en 9.9.88 leaving behind his uife, 5 snempleyad

sons artd 2 unarried daughters, The wideu ef the dsceased
made represantation to the respendents fer gliving suitable

appeintment te har sen, the petitiener, as the family was

in indigent circumstances. Mere than tue years after the

death of the deceased a cemmunicatien dated 9.10.50{Annexurs
A2 te the petitien) frem the respondent ne.2 was received by
the dececased's widow intimating her that her sen's name

is registered in the wyaiting list at sl. ma. 78 fer the

pest of LOC, Apparently the waiting list is fer giving
appeintments en cempassienate dreunds.

2. It was submitted en behalf of the petitisner
that almest 3 years have passed since the int imatien received
frem the Respendent Ne.,2 that the petitipner's npame is
registered in the waiting list at sl. ne: 78 fer cempassie

nate appeintment te the pest ef LOC and yet the petitiener
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has net been given any appsintments

3. The respendents in their reply have net
given any details about the deaths af the empleyees

wvhose family members uwers in the walting list. The lau
laid deun by the Supreme Ceurt 1n§%ﬁo cace of 'Smt, Sushma
Gesain and Ors, Vs, Unien sf Indig and Ors( A.I.R 1989(SC)
1976) emphasizes that the appeintment en cempassiercte
ground shesuld be previded immediately te redeem the family
in distress and it is impreper te keep such cases pending
fer years, If there ls ne sultable pest fer appeintment,
S ypel numeraly pests shpuld bhe treated te accemmedate ths
petitioner.,

4o Having heard the learned csunsel fer the
parties and having censideréd the fact that the petitisner
was already en the approved waiting list ef the respendents
fer appeintment te thae pest ef LOC en cempassisnate greund

a8 far back as 9.,10.90, I find it to be a fit caso fer

applying the principle laid doun in the case ef 'Smt. Sushma

Gesain and Ors(Supra).

Se Accerdingly, this petitien is alleweds The
respendents are direscted ts appeint thse petitiener en a
suitable geet within a perisd eof three menths frem the
date ef recseipt ef this erder)

6 There shall, hsuever, be ns erder as te cssts,

Kk Ve

Vice Chairman

Osted: August 36{"‘, 1993
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